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Item No.04               (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPALBENCH, NEW DELHI 

(Through Physical Hearing with Hybrid VC Option) 
Original Application No. 649/2022 

Narender Pratap Singh                                      …Applicant 

Versus 

Central Pollution Control Board &  Anr.            …Respondents 

Date of hearing: 13.12.2022 

         CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
    HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicant:  Applicant in person. 

Respondent: Mr. Pradeep Misra, Advocate for UPPCB (through VC). 

Application under provision of the National Green Tribunal Act, 2010.

1. Mr. Narender Pratap Singh has filed the present application  under the 

provisions of the National Green Tribunal Act, 2010 complaining about 

causing of environmental pollution in village Bishada, Tehsil Dadri, District 

Gautam Buddh Nagar, Uttar Pradesh by M/s UPS Vistage  Pvt. Ltd.  The 

applicant has submitted that the hazardous waste is being thrown in the 

open and highly polluted industrial effluent is being discharged in the drain 

and nearby fields.  Many domesticated and wild animals have died due to 

drinking of polluted water.  The villagers are also suffering from health 

problems due to pollution of ground water. Complaints were made to the 

concerned authorities but no action has been taken on the same.  

2. Vide order dated 15.09.2022, this Tribunal constituted a Joint 

Committee comprising of CPCB, State PCB and District Magistrate, Gautam 
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Buddh Nagar and directed the same to submit factual and action taken 

report within one month and send the copies of the report of the Joint 

Committee to the Project Proponent/Statutory Authorities.

3.  In compliance thereof, Mr. Radhe Shyam, Regional Officer, UPPCB 

has submitted report of the Joint Committee vide letter dated 10.12.2022 

through email dated 10.12.2022.   

4. In view of the averments made in the application and observations 

made in the report of the Joint Committee, we consider it appropriate to 

have response of respondent no. 1 Central Pollution Control Board and 

respondent no.2 Uttar Pradesh SPCB as well as State of Uttar Pradesh 

through Chief Secretary, Government of Uttar Pradesh; the District 

Magistrate, Gautam Buddh Nagar and the Project Proponent- M/s UPS 

Asbestos Ltd., who stand impleaded as respondents No. 3 to 5. The Registry 

is directed to amend memo of parties to the application.  Respondent no. 2 

is already appearing before this Tribunal through counsel. Notices be 

issued to respondents No. 1, 3 to 5.    

5. Notice be served on Project Proponent- M/s UPS Asbestos Ltd. 

through the District Magistrate, Gautam Buddh Nagar and for this purpose 

notice issued to the Project Proponent be sent to the District Magistrate, 

Gautam Buddh Nagar by E-mail for getting service of the same effected on 

it and sending his report in this regard.

6. Respondent no. 2- the UPPCB  is directed to look into the all relevant 

aspects including the requirement of the environmental clearance for the 

Project Proponent from the MoEF & CC and to take appropriate remedial 

measures for abatement of the environmental pollution in view of the 

observations made in the report of the Joint Committee and file its 

reply/response within one month by email at judicial-ngt@gov.in preferably in 
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the form of searchable PDF/OCR Supported PDF and not in the form of 

Image PDF. 

7. On service of notice, reply/response by respondents no. 1, 3 to 5 be 

also filed before 27.01.2023 by email at judicial-ngt@gov.in preferably in the 

form of searchable PDF/OCR Supported PDF and not in the form of Image 

PDF.    

8. List the matter for further consideration on 27.01.2023. 

9. A copy of this order along-with notice issued to the project proponent 

be sent to the District Magistrate, Gautam Buddh Nagar for requisite 

compliance for effecting service of notice on the project proponent within 10 

days and sending his report to this Tribunal within 15 days.  

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

December 13, 2022 
AG
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